155 Written Answers

for 1990-91 and the corresponding
figures for 1989-90 ;

(b) the amount allocated out of
this (lan, for the Kashmir Valley
during the corresponding periods;
and

(c) whether Government are
planmng to increase the per capita
income in the Valley ; if so, what
are the details thereof ?

THE MINISTER OF STATE
IN THE MINISTRY OF PLAN-
NING AND THE MINISTER
OF STATE IN THE MINISTRY
OF PROGRAMME IMPLE-
MENTATION (SHRI BHAGEY
GOBARDHAN) : (a) The agreed
outlay for the Annual Plan 1990-91
is Rs. 650 crores as against Rs.
550 crores for the Annual Plan
1989-90.

(b) No separate allocation s
made for the Kashmir Valley in
the approved outlay by the Plan-
ning Commission.

(c) The object of the successive
Five Year Plans/Annual Plans
has been to improve the living
standard of the people through
the developmental efforts. In  thig
process the State income also
fncreases.

The par capita income in
Jammu and Kashmir State has
been consistently rising from year
to year, The per capita income
in the State at current prices has
increased from Rs. 1455 in 1980-
81 to Rs. 2344 in 1986-87 as per
the Central Statistical Organisa-
tion.
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Environment clearance for lease of
marble guarries near Ambaji in
Gujarat

2217. SRRI VITHALBHAI M.
PATEL : Will the Minister of
ENVIRONMENT AND FORESTS
be pleased to state :

(a) whether it is a fact that the
proposal of Forests and Environ-
ment Department of Gujarat to
permit them to lease marble quarries
in Ambaji forest area in Banas-
kantha in that State has been
pending with Government since
long ;

(b) if so, whether Government
are aware of the mass unemploy-
ment caused due to closure of these
quarries due to non-clearance of
the proposal ; and

(c) if so, by when the proposal
is likely to be given clearance ?

THE MINISTER OF STATE
IN THE MINISTRY OF ENVIR-
ONMENT AND FORESTS
(MRS. MANEXA GANDHI): (a) &
(c) A proposal for denotification
of 198.28 hect. of marble mining
lease area Ambaji in Banaskantha
district of Gujarat State was
received by the Central Govern-
ment in July 1988 for according
clearance under Forest (Conser-
vation) Act, 1980. However, no
proposal for clearance from En-
vironmental angle has so far been
received in this Ministry, The
forest clearance and environment
clearance are to be given simulta-
neously.

(b) Information is being collec-
ted from State Government and
will be laid on the Table of the
House.
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